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Standard of Marutl Vehicles 

1268. SHRI NATHU SINGH: 
SHRI VADU NATH PANDEY: 

Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Maruti cars, jeeps and vans 
have been found to be of international stan-
dards; 

(b) if not, the reasons thereof; and 

(c) the steps Government propose to 
take to make Maruti cars, jeeps and vans 
reach the international standards? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) Maruti vehicles have been 
found roadworthy according to Indian stan-
dards. In addition, Maruti vehicles have also 
been accepted in a number of countries 
including France, Hungary, Australia etc. 

(b) and (c). Do not arise. 

Delivery of Electricity Bills by DESU to 
Consumers for Payment 

1269. SHRI A.LP. VERMA: Will the 
Minister of ENERGY be pleased to state: 

(a) the number of days before the due 
date by which the domestic electricity bills of 
Delhi Electric Supply Undertaking are re-
quired to be delivered to the consumers for 
payment; 

(b) whether the domestic bills are deliv-
ered to the consumers for payment only 2 or 
3 days before the due date; 

(c) if so, whether Government have 
received complaints from the consumers/ 
resident welfare associations in this regard; 
and 

(d) if so, the stepstakenorproposadto 
be taken for delivery of the electricity bills 
well in advance? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) According to 
DESU, normally 7-10 days time is allowed to 
the domestic consumers for making pay-
ment of the electricity bills. 

(b) Though efforts are made by DESU 
to send the bills in. time, it has not been 
possible to adhere to the normal time in 
certain cases due to the administrative con-
straints. 

(c) and (d). Some complaints were 
received by DESU in this regard and the due 
date for payment of bills was extended in 
their case. DESU have since decided to 
despatch the electricity bills by post in a 
phased manner so that a consumer may get 
atleast seven days time for making the pay-
ment. 

Power Projects of Garhwal 

1270. SHRI C.M. NEGI: Will the Minis-
ter of ENERGY be pleased to state: 

(a) whether Government propose to set 
up some central hydel11hermal power proj-
ects in the Garhwal region of Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTER OF CIVIL AVIATION (SHRI ARIF 
MOHAMMAD KHAN): (a) to (c). The Tahri 
Complex project with a total installed capac· 
ity of 2400 MW comprising (i) Tehri Dam 
Stage I (4 x 250 MW); (ii) Tehri Stage II (4 x 
250 MW)-Pumped Storage Scheme; and 
(iii) Koteshv..-ar Dam Project (4 x 100 MW) is 
being set up in Garhwal District Jointly by the 
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Govemment of India and the Government of 
Uttar Pradesh. 

SUpply of Monomer to Small Scale 
Units 

1271. SHRI M. ARUNACHALAM: Will 
tha Minister of PETROLEUM AND CHEMI .. 
CALS be pleased to state: 

(a) whether the Gujarat State Fertilizers 
Corporation Ltd .• Polymer Unit manuf actur-
ing Methyl Methacrylate Monomer has 
stopped supplying Monomer to units pro-
ducing Acrylic sheets, resulting in closure of 
small and tiny units; 

(b) whether any direction has been 
issued to GSFC to resume supplying the 
aforesaid material to the small scale and tiny 
units;and 

(c) the assistance being provided to the 
small scale and tiny units to resume their 
production? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a)to (c). The Gujarat State 
Fertilizers Corporation Ltd., (GSFC) Poly-
mer Unit manufacturing Methyl Methacrylate 
Monomer has been operating below its 
designed capacity due to raw material 
(Hydrocynic Acid) availability constraint. This 
has adversely affected capacity utilisation in 
GSFC's own down stream units based on 
Methyl Meth acrylate Monomer feed stock as 
well as merchant sale of the Monomer to 
other units producing Acrylic Sheets etc. 
Even so, GSFC has been endeavouring to 
cater to the Monomer requirements of small 
scale units to the extent possible. 

Losses suffered by Cement Corpora-
tion of India 

1272. SHRI O.M. PUTTE GOWDA: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Cement Corporation of 
India has suffered huge losses during last 
year; 

_(b) if so, the details thereof and the 
reasons therefor; 

(c) whether Government propose to 
review the fundioning of the Cement Corpo-
ration of India in view of its steep tosses: and 

(d) if so, the details thereof and the 
steps Government propose to take to make 
the undertaking profitable? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) and (b). Cement Corpora-
tion of India incurred a loss of Rs. 46.63 
crores during 1988-89 as against Rs. 45.97 
crores during 1987 -88. The main reasons for 
the increased losses are (i) sharp increase in 
administered prices of input cost; (ii) in· 
crease in wages; (iii) lower realisation due to 
relative glut in the market; (iv) non-availabil-
ity of power specially in South where CCI has 
50% of its capacity; and (v) Depreciation and 
interest due to investments in new plants. 

(c) and (d). Performance of CCI was 
reviewed by a Committee of Secretaries at 
its meeting held on 5.12.1988. Based on the 
recommendations of the Committee, a capi-
tal restructuring proposal of the undertaking 
is being processed. 

Amendment to Companies Act 

1273. SHRI D.M. PUITE GOWDA: 
Will the Minister of INDUSTRY be pleased to 
state: 

(a) whether the Federation of Indian 
Chambers of Commerce and Industry (FICCI) 
has suggested that the Companies Act be 
amended so as to make it relevant to the 
current economic policies and programmes; 

(b) if so, whether Governm4nt have 




